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retary. Raihvay Board. Rail Bhawa.n New,  Dcliii to dpose 

Annexnre-A18 repro. ntation within a rcasnab1e time and in 

e meanwhile the al icant -ha It ii ot be diturbed from the 

RL 	 i .t. is 

di:posed of by directing the Respondent No.3 to corider 

represeutation and to ake a hnal dc ic.n ii U 

us pothle at any rate 	45 days from the 

e of receipt of the copr of TO ocei. .urWi, it is dhoctud 

applicant bfiall take a copy of this order and the O.A. to the 

:mdent No 3 tO cmnphawu O 


